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1 Afghanistan 
2. Australia 
3. Argentina 
4. Algeria 
5. Bulgaria 
6'. Brazil 
7. Bangladesh 
8. Belgium 
9. Baharain 

10. Czt:tChoslovakia 
11. Colombia 
12. Cuba 
13. Cyprus 
14. iJemocratic peoples Republic 

of Korea. 
15. France 
16. F.R.G 
17. Greece 
18. G.D.H. 
19. Guyana 
20. Hungary 
21. Lraq. 
22. Indonesia 
23. Iran 
24. Italy 
25. Japan 
26. Jordan 
27. Kuwait 
28. Lesotho 
29. Malaysia 
30. Mongolia 
:n. Mauritius 
32. Mexico 
:~3. Norway 
34. Poland 
35. Philippines 
36. P. D. R. Yemen 
37. Portugal 
38. Romania 
39. Republic of Korea 
40. Rwanda 
41. Senegal 
42, Somalia 
43 Sri Lanka 

statement 
44. Sudan 
4'5. Syria 
46. Tanzania 
47. Tunisia 
48. Turkey 
49. Thailand 
50. United Arab Emirates 
51. A.R.E. (Egypt) 
52. USSR. 
53. Vietnam 
54. Yugoslavia 
55. Zaire 
56. Zambia 
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Transfer of Lu.d to Bombay MIIIllcI-
pal Corporation by the Centre 

1832. DR. SUBRAMANIAM 
SW AMY: Will the Minister of 
WOlw{S AND :HOUSING be pleased 
to state: 

(a) whether it is a fact that many 
development works proposed to be 
undertaken by the Bombay Municipal 
Corporation have been held up in the 
Bhandup-Kanjur Area becauSe the 
land belongs to the Central Govern-
ment; 

(b) if so. whether the Govern-
ment is r~ady to transfer the land to 
the Municipal Corporation at nomi-
nal rates; and 

(c) whether there are any further 
difficulties Or delay regardin~ the 
transfer? 

THE MINISTER OF PARLIA-
MENTARY ArFAIRS AND \VORKS 
AND HOUSING (SHRI BHISHMA 
NARAIN SINGH): (a) We have no 
information. However, the Municipal 
Corporation of Bombay sent some 
proposals for transfer of Salt Deptt's 
land to them. Some of these have been 
~leared and the remaining are with 
Salt Department. 

(h) Tranter of Central Govt. lands 
to the Corporation can be made only 
in accordance with the Govt. rules 
and orders laid-down for the purpose. 

(c) In case proposals are received 
complete in all respects together with 
necessary undertaking to pay the mar-
ket value etc., the land can be consi-
dered for transfer. However, in cases 
where the lands 'are already leased out 
for salt manufacture, for a specified 
period action has to be taken for ter-
mination of lease and closing the 
Salt factory, or portion thereof, in 
accordance with the rules before the 
lands can be transferred. 




